HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 300\ *\ 20874 /RG/LP Dated: %9 .12.2024

It is hereby notified that vide High Court Order Dated 02.12.2024

Ms. Achyuta Sharma
D/o Shri Rajesh Sharma
R/o H.No. 165, Adarsh Vihar Channi Himmat Tehsil and District Jammu.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-946-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

enroliment as an Advocate is ordered there before. e T
o ")’ul\f
By Order 0 il

=
(Registrar Administration)

No: SUNSA-10d /RG/LP Dated 0.12.2024

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi
3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website. :

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

[ Ms. Achyuta Sharma, Advocate

...... for information and necessary action. \/ W«/"\‘ .
| TG

(ﬁgéi.strar Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section S8 of the Advocates Act, 1961)

* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 2082 4 2624 /RG/LP Dated: 09 .12.2024

It is hereby notified that vide High Court Order Dated 02.12.2024

Ms. Aditi Sharma
D/o Shri Surinder Kumar
R/0 Ward No. 4 Khour Matoo Tehsil-Khour District-Jammu.

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notificé‘tion, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No. JK-947-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there before.

s
%}K
By Order g \\/ U i re

(Registrar Administration)

s

No: S4T01-27] /RG/LP Dated b .12.2024
Copy forwarded to the: -

1.
2.
3.

4.
3]

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Aditi Sharma, Advocate
...... for information and necessary action.

A
(Registrar Admir\i”s}ration)

Y, A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: _ 3504 % 257Y /RGILP Dated: 09 .12.2024

It is hereby notified that vide High Court Order Dated 02.12.2024

Mr. Adnan Ahmed
S/o Shri Mohd Azim
R/0 Sakhi Maidan Tehsil Mendhar and District Poonch.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-948-2024 in the roll of Advocates maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

enroliment as an Advocate is ordered there before. A
— O 30y
e
By Order : 4 v

=
(Registrar Administration)

No:S4YT1A-21 /RG/LP Dated 0 .12.2024

Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President District Court Bar Association, Poonch
51

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

T Mr. Adnan Ahmed, Advocate

...... for information and necessary action. /@\};

( eglstrar dmini ratlon)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K k

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 2ans 4 2004 /RGILP Dated: 0%  .12.2024

It is hereby notified that vide High Court Order Dated 02.12.2024

Mr. Agrim Gupta

S/o Shri Ajay Gupta

R/o H.No. 285 Adarsh Enclave Lane No. 3 Trikuta Nagar Ext.
Tehsil and District Jammu.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and anteced_ents from CID. His/her name has been entered under serial

No. JK-949-2024 in the roll of Advocates maintained by this Registry.

The renewal/lextension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

Sk

| T WM
\\/'0\/; A
S e

(Registrar Administration)
T s by

No: S4113¢ Li\ /RG/LP Dated 0%).12.2024

enrollment as an Advocate is ordered there before.

By Order

Copy forwarded to the: -
B Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi
3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

i Mr. Agrim Gupta, Advocate

...... for information and necessary action. !

o :
. 2 1NN

)

(Registrar Admir"i);?'ation)

v M

g



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K K

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: _Doat 4 2624 /RGI/LP Dated: _©9 .12.2024

It is hereby notified that vide High Court Order Dated 02.12.2024

Mr. Akarshit Sharma
S/o Shri Vijay Sharma
R/o Village Bhatyari P/o Kanhal Tehsil Bishnah District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No. JK-950-2024 in the roll of Advocates maintained by this Registry.

The renewal/lextension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there before.

A 9,
By Order \/’ W L

(I'\J’?gistrar Admin{:t;ation)
1 P
No: SH\\\-1\1 /RG/LP Dated 05.12.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

9 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
=

7. Mr. Akarshit Sharma, Advocate
...... for information and necessary action.

(Registrar Admjnistration)

LR (4

—
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % *

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: _bosn @) 2874 /RGILP Dated: 09  .12.2024

It is hereby notified that vide High Court Order Dated 02.12.2024

Mr. Akhil Bharti

S/o Shri Kanwar Paul Singh

R/o H.No. 66, Ward No. 1, Police Station Road
Tehsil Ramgarh District Samba.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-951-2024 in the roll of Advocates maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

o ;ul 4},’)—0)}7

(é’é’gi'strarAdmirv:t/ration)

enrollment as an Advocate is ordered there before.

By Order

No: SHNQ-QY /RG/LP Dated 09 .12.2024

Copy forwarded to the: -
1. Principal District and Sessions Judge, Samba.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, District Court Bar Association, Samba.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

iz Mr. Akhil Bharti, Advocate

...... for information and necessary action.

‘ or V7
o b 6\ - 32y

(Registrar Administration)
Y Vil
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: l%c\lo% 224 /RG/LP Dated: OY .12.2024

It is hereby notified that vide High Court Order Dated 02.12.2024

Ms. Amisha Mahajan

D/o Shri Amit kumar Gupta

R/o Quarter No. 71, Ward No.2, Adarsh Colony
Tehsil and District Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial
No. JK-952-2024 in the roll of Advocates maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there before. /
o -0
By Order - \ A

(Registrar Admi istr tion)
LB by

No: 564U -10| /RG/LP Dated oY .12.2024

Copy forwarded to the: -
1 Principal District and Sessions Judge, Udhampur
2 Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Udhampur

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Amisha Mahajan, Advocate

...... for information and necessary action.

Eo
. \\/'0\6» o ol g

(Registrar Admil\i‘:g?tion)
., e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 3608 “12e2Y4 /RGILP Dated: _ 8% .12.2024

It is hereby notified that vide High Court Order Dated 02.12.2024

Ms. Ananya Rathore
D/o Shri R K Rathore
R/o Janwas Sarthal Tehsil & District Kishtwar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-953-2024 the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there before. ’
W ‘/’)«01}1
\ )~
By Order o

e
(I;/egistrar Admin'\;t?tion)

No: 54705-9 1 /RG/LP Dated ©.12.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Court Bar Association, Kishtwar

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

F Ms. Ananya Rathore, Advocate

...... for information and necessary action.

Wi t\/wm

(Registrar Administration)
v s Qm/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: _5089) 4 262 4/RGILP Dated: O .12.2024

It is hereby notified that vide High Court Order Dated 02.12.2024

Ms. Anmol Sharma

D/o Shri Subash Sharma

R/o H.No. 94, Lane No. 317, Rani Mandir Below Gummat
Tehsil and District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-954-2024 in the roll of Advocates maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there before.

e

By Order o 0
(Registrar Admic'i's/tration)

No: S4992 -4§ /RG/LP Dated 09 .12.2024

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Jammu

9 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Anmol Sharma, Advocate

...... for information and necessary action.

| A
O -
Pt m
(Registrar Admir‘j:yation)

b A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: Soln ™) 2624 /RGILP Dated: ©9 _ .12.2024

It is hereby notified that vide High Court Order Dated 02.12.2024

Mr. Anukul Bhagat
S/o Shri Surinder Kumar
R/o H.No. 70-A, Talab Tillo Bohri Tehsil and District Jammu.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No. JK-955-2024 in the roll of Advocates maintained by this Registry.

The renewal/lextension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

S
) " V Wﬁ
(Registrar Administration)
h

No: 34799 -QsS /RG/LP Dated (8%).12.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Anukul Bhagat, Advocate

...... for information and necessary action.

W
L\ sy

(Registrar Admijnistration)

enrollment as an Advocate is ordered there before.

By Order

-
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k k

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 501\ 42034 /RGP Dated: 03  .12.2024

It is hereby notified that vide High Court Order Dated 02.12.2024

Mr. Barket Hussain
S/o Shri Faiz Mohd.
R/o Hari, Mohalla Faiz Abad Tehsil Surankote District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-956-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

]
SNA
o ”
— \_/v [y r' )/’2'0)-\1
(Registrar Administration)

.~
No: S4Qo&-\2_ /RG/LP Dated QY .12.2024

enrollment as an Advocate is ordered there before.

By Order

Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President District Court Bar Association, Poonch
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Barket Hussain, Advocate
...... for information and necessary action.

(Registrar Administration)
v by
I
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k k

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 3583 =32081Y /RGILP Dated: O\ .12.2024
7

It is hereby notified that vide High Court Order Dated 02.12.2024

Ms. Chaitanya Grover

D/o Shri Vikas Grover

R/o 254, Lane No. 10, Shakti Nagar, Tehsil and District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No. JK-957-2024 in the roll of Advocates maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there before.

o —
By Order &//' ) —')«-’)"0137

(Ifggi'strai' Administration)

No: @1 \\12-\Q /RG/LP Dated ) .12.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Chaitanya Grover, Advocate

...... for information and necessary action.

\

S e g 0

) 0
(Registrar Admic}i:yation)
vV R
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 30\2<\ 1624 /RGILP Dated: 09  .12.2024

It is hereby notified that vide High Court Order Dated 02.12.2024

Ms. Dhanyata Kumar
D/o Shri Rakesh Chander Kumar
R/o 45-A, small plot Gandhi Nagar, Tehsil and District Jammu.

. has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-958-2024 in the roll of Advocates maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there before.

By Order \/’ ~hfld’}7

(Reglstrar Admi |strat|on)
L Y
No: SMN\3-\Q /RG/LP Dated V< .12.2024

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
...... for information and necessary action.

D, CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
also keeping record of the same.
Q\/‘ m

the official website.
F & Ms. Dhanyata Kumar, Advocate
(Reglstrar mlmstratlon)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 36\2 ~ 202 /RG/LP Dated: ®9  .12.2024

It is hereby notified that vide High Court Order Dated 02.12.2024

Mr. Ehtsham Ul Haq |
S/o Shri Hussain Ahmed
R/o Takia Kalaban Village Kalaban Tehsil Mendhar District Poonch.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-959-2024 in the roll of Advocates maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

souqght by the advocate before the date of expiry unless the absolute/final

)

enrollment as an Advocate is ordered there before. N

§M - )/'3/.9)}1
= 05!
(Registrar @mi@ation)

No: SYQA5n-)Y L /RG/LP Dated &7 .12.2024

By Order

Copy forwarded to the: -
1 Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi
I Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, District Court Bar Association, Poonch.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Ehtsham Ul Haq, Advocate

...... for information and necessary action. 2
s :
N = ‘)57
o1

Pl
(Registrar Administration)

Y
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk K

PROVISIONAL

ENROLLMENT

"NOTIFICATION

No: 3o\W & 5nvy4  /RGILP Dated: ©9 .12.2024
‘ 1

It is hereby notified that vide High Court Order Dated 02.12.2024

Mr. Gurbakshish Singh

S/o Shri Daljeet Singh

R/o Village Gulpur P.O Ajote Tehsil Havelli District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-960-2024 in in the roll of Advocates maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there before. )

By Order | o A
(Registrar Administration)

No: S MQYT-22 /RG/LP Dated 09 .12.2024

Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Poonch

4 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Gurbakshish Singh, Advocate ,

...... for information and necessary action. 27
5/ ')/
0

i
(Registrar Administration)

hL-
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 26\C 81024 /RGILP Dated: _09 .12.2024

It is hereby notified that vide High Court Order Dated 02.12.2024

Ms. Heena Riaz
D/o Shri Riaz Ahmed Butt
R/o Sazan, Bajarni Tehsil Bhagwah District Doda.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-961-2024 in in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there before. K 5
M’ ')/.- 10+
. 00"

By Order

~
(Registrar Admin{:t/ration)

No: SUQ2Y -\ /RG/LP Dated 6 .12.2024

Copy forwarded to the: -
1 Principal District and Sessions Judge, Bhaderwah
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Doda.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Heena Riaz, Advocate

...... for information and necessary action.

2
L1y Y
a5y

(Registrar Adm'Lr;iitration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: d6lk =280y IRG/LP Dated: 09 .12.2024

It is hereby notified that vide High Court Order Dated 02.12.2024

Mr. Hem Raj

S/o Shri Amarnath

R/o H.No. 111, Main Road, Preet Nagar Tehsil and District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-962-2024 in in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there before., ; M
25
4o

By Order P
(Registrar Administration)
v s '\17;/

No: S4QN\-Y /RG/LP Dated 4% .12.2024

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Hem Raj, Advocate

...... for information and necessary action. ’

Y
\/WS/D/’W
"’ 0

(Registrar Admijnistration)
Vo
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 30\ &y 2624 /RG/LP Dated: 0 ) .12.2024
! |

It is hereby notified that vide High Court Order Dated 02.12.2024

Ms. Hemani Sharma
D/o Shri Ravi Naresh Sharma
R/o Ward No. 11, near Shakha Ground, Tehsil and District Rajouri.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-963-2024 in in the roll of Advocates maintained by this Registry.

The renewal/lextension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there before. e,
o },q,u\ka
By Order - 55

-5 -
(Reglstrar Administration)
2 44 er

No: S4 34N~ S4 /RG/LP Dated 0 .12.2024
Copy forwarded to the: -

1 Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Court Bar Association, Rajouri.
5

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Hemani Sharma, Advocate
...... for information and necessary action.

%w/

(Reglstra dmijni tratlon)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 301§ & 2032Y /RGILP Dated: © Y .12.2024

It is hereby notified that vide High Court Order Dated 02.12.2024

Mr. Inam Ullah

S/o Shri Mohd Arif

R/o Dhargloon Tehsil Balakote District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-964-2024 in in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there before.
Lok
By Order : » A\

,ﬁ - ) - - -
(Registrar Administration)

by

No: SWOSS-&|/RG/LP Dated &9.12.2024

Copy forwarded to the: -
15 Principal District and Sessions Judge, Poonch
2 Secretary, Bar Council of India, New Delhi
3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President District Court Bar Association, Poonch
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Inam Ullah, Advocate
...... for information and necessary action.

'/'7 E
(Registrar Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 36\9 =y 200\ /RGILP Dated: 59  .12.2024

It is hereby notified that vide High Court Order Dated 02.12.2024

Ms. Janvi Jain
D/o Shri Sanjay Jain
R/0 12 A/C Gandhi Nagar Tehsil Bahu and District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No. JK-965-2024 in in the roll of Advocates maintained by this Registry.

The renewal/lextension of provisional licence/enroliment must be

sought by the advocate before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there before. o 1/‘7

By Order oy 0
(Registrar Administration)

No: 59842 68 /RG/LP Dated 6%.12.2024

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Jammu

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Janvi Jain, Advocate

......for information and necessary action.

2
\_/0\’, \ );r)/‘”’ﬁ
-1 0>”
(?}gistrar Administration)
/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 2028 =\ 2834/RGILP Dated: &% .12.2024

It is hereby notified that vide High Court Order Dated 02.12.2024

Mr. Jasmeet Singh
S/o Shri Surjeet Singh
R/o Village Mankote Tehsil Mankote and District Poonch.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-966-2024 in the roll of Advocates maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there before. \/J
\\/ 5 hjw\)?

By Order

P
(Registrar Administration)
v R

No: SHUAKY 18 /RG/LP Dated® .12.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Poonch.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

| the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Jasmeet Singh, Advocate

...... for information and necessary action.
m
5

(Reglstrar Admipistration)
&
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 531 =) 381y /RG/LP Dated: &9 .12.2024
! | i N

It is hereby notified that vide High Court Order Dated 02.12.2024

Ms. Kamakshi Badyal
D/o Shri Raj Kumar Badyal
R/o Village Shahpur Tehsil Majalta District Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-967-2024 in in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocéte before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there before. ’
By Order 751

(I‘{e?g.istrar dministration)
¥ by’

No: _SMQ1L-Q) /RG/LP Dated 69 .12.2024

Copy forwarded to the: -
1, Principal District and Sessions Judge, Udhampur
2. Secretary, Bar Council of India, New Delhi
3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Udhampur

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Kamakshi Badyal, Advocate

...... for information and necessary action.

-
\/W;f

(R{e/gist%Admig'i‘s/tration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 38737 ~42enY /RG/LP Dated: &< .12.2024
T ‘ T

It is hereby notified that vide High Court Order Dated 02.12.2024

Mr. Keshav Verma

S/o Shri Rajesh Verma

R/o 138-G, Sector-1, Durga Nagar (Roop Nagar)

Tehsil Jammu North and District Jammu.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-968-2024 in in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there before. h
\ Al \)/(7"’))7

By Order -

ey 09
(Registrar Administration)
% %ﬁ m\r,/
No: 24 QR 2 -89 /RG/LP Dated 69 .12.2024

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu
2 Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Keshav Verma , Advocate

...... for information and necessary action.

A

(Registrar Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk

PROVISIONAL

ENROLLMENT

NOTIFICATION

. .
No: P °“\\ ')—-Q'J—\i‘ IRG/LP Dated: (3' 12.2024

It is hereby notified that vide High Court Order Dated 02.12.2024

Ms. Kishika Gupta

D/o Shri Parvesh Gupta

R/o H.No. 72, Sector 1 Adarsh Enclave Ext. Trikuta Nagar
Tehsil Bahu District Jammu.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-969-2024 in in the roll of Advocates maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought by the advocate before the date of expiry unless the absolute/final

enroliment as an Advocate is ordered there before. "
M W

By Order S \/o 5-1>
(Registrar Administration)
LV
No: SURAN - /RG/LP Dated 07 .12.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

9 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Kishika Gupta, Advocate

...... for information and necessary action. /
0 A )
V /’)/ tt ‘7

65

(Registrar Adn'\mmi/stration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K k

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 3624 ~11014 /RGILP Dated: 6% .12.2024

It is hereby notified that vide High Court Order Dated 02.12.2024

Ms. Lakshmi
D/o Shri Kuldeep Singh
R/o Ward No. 10, Nouji Tehsil Ramnagar District Udhampur.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-970-2024 in in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

enroliment as an Advocate is ordered there before., ; )}1

N

o ot
By Order s, \/’ afyh/

(Registrar Administration)

No: “S40A1-N3/RG/LP Dated 9 .12.2024

Copy forwarded to the: -
1. Principal District and Sessions Judge, Udhampur
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Udhampur

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Lakshmi, Advocate

...... for information and necessary action.

. d

(ﬁ‘?e}istrar Adrr\i;li/stration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 9025 =\ 2814 /RGILP Dated: 5%  .12.2024

It is hereby notified that vide High Court Order Dated 02.12.2024

Mr. Madhav Bhushan
S/o Shri Neiya Bhushan
R/o Ward Noi. 1, Ramnik Vihar Tehsil and District Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No. JK-971-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there before.

AT
By Order , ob/)v

)
(Registrar Administration)
v b

No: S4WY-l0  /RG/LP Dated 8).12.2024

Copy forwarded to the: -
1 Principal District and Sessions Judge, Kathua
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Court Bar Association, Kathua
5

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7.  Mr. Madhav Bhushan, Advocate
...... for information and necessary action.
L = ,yw Yy
A
(Registrar dm|ulstratlon)

/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section S8 of the Advocates Act, 1961)
* %k %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 3624 “\ 282N /RGILP Dated: 09 .12.2024

It is hereby notified that vide High Court Order Dated 02.12.2024

Ms. Mamta Devi
D/o Shri Bishamber Dass
R/o Backol Chalog, Tehsil Bani District Kathua.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No. JK-972-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there before. /
N '1/\7
N = ~18

By Order

e .
(Registrar Administration)

No: SMW-\" /RG/LP Dated ©9,12.2024

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kathua
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President District Court Bar Association, Kathua.

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Mamta Devi, Advocate

...... for information and necessary action. .
m\/t’
o7 5]

~
(R‘cgistrar Admipyihs}ration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: - 353N 42024 /RGILP Dated: 0%\ .12.2024

It is hereby notified that vide High Court Order Dated 02.12.2024

Ms. Mariya Mashqoor

D/o Shri Mashqoor Ah. Maghdoomy

R/o Peertakya Brinty Bat

pora Dialgam, Tehsil and District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-973-2024 in the roll of Advocates maintained by this Registry.

The renewal/lextension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there before.
NS /u’\/
5% Y

By Order e
(Registrar Administration)

No: ‘SU4437-\2 /RG/LP Dated  .12.2024

Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President District Court Bar Association, Anantnag

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7
9%
S/]‘V\;

7. Ms. Mariya Mashqoor, Advocate
0

...... for information and necessary action.
)
(Wtrar deratmn)
s 3
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K K

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 3808 e\>o)y /RGILP Dated: 8% .12.2024

It is hereby notified that vide High Court Order Dated 02.12.2024

Mr. Massrat Ahmed Malik
S/o Shri Najam Din
R/o Neel Chidoos Village Bohardhar Tehsil Ramsoo District Ramban.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No. JK-974-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocéte before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there before.

WMJ ¥ /‘),0)}’
By Order o \_/ 054

(Registrar Administration)
L r\r',/
No: SUAY -SQ /RG/LP Dated 0 .12.2024

Copy forwarded to the: -
1. Principal District and Sessions Judge, Ramban.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President, District Court Bar Association, Ramban.
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Massrat Ahmed Malik, Advocate

...... for information and necessary action W”} Ly
22
o9
P

(@strar Admlq‘;it}atlon)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: D)9 12834 /RGILP Dated: 0% .12.2024

It is hereby notified that vide High Court Order Dated 02.12.2024

Mr. Mohammad Hasnain Jafri
S/o Shri Azmat Hussain Shah
R/0 Gursai Tehsil Meqdhar District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council brovisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-975-2024 in the roll of Advocates maintained by this Registry.

The renewal/lextension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there before. ¥

By
vw ’\)’(}0 \/
By Order e 0 5

(Registrar Administration)
Ve %y;/

No: Y5\ -S71 /RG/LP Dated ®9 .12.2024

Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Poonch

9 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Mohammad Hasnain Jafri, Advocate

...... for information and necessary action. X
F
0

o)

(Registrar Administration)
V' R
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k k

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 22\ S\ #2624 /RG/LP Dated: 6 &  .12.2024

It is hereby notified that vide High Court Order Dated 02.12.2024

Mr. Mohammad Humza Siddiqui
S/o Fasi Ul Mulak Siddiqui
R/o H.No. 97, Bun Astan Tehsil and District Kishtwar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-976-2024 in the roll of Advocates maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

enrolilment as an Advocate is ordered there before.

A
By Order ‘ MW‘?

(Régistrar Administration)
|5 \»,/

No: SSYv2.-68 /RG/LP Dated bl .12.2024

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kishtwar
2 Secretary, Bar Council of India, New Delhi
3: Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4, President, District Court Bar Association, Kishtwar
5

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7: Mr. Mohammad Humza Siddiqui, Advocate
...... for information and necessary action :
2
A=y 1LY

o

(R{/glstrar dmlr\lzt}atlon)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 245249674 /RGILP Dated: _OK .12.2024

It is hereby notified that vide High Court Order Dated 02.12.2024

Mr. Mohazib Rafiq Malik
S/o Shri Mohd Rafiq Malik
R/0o Chambalwas Banihal, Niklihal, Tehsil Banihal District Ramban

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-977-2024 in the roll of Advocates maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought by the advocate before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there before.
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